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18.05 hrs. 
CORRECTION OF ANSWER TO S.Q. 
NO. 784 Re. DECONTROL OF SUGAR 

THE MINISTER OF FOOD AND 
AGRICULTURE (SHRI JAGJIWAN 
RAM) : Sir, during the course of 
suppleomentary questions by Shri V. 
Krishnamoorthy on Starred Questl_ 
No. 784 answered on the 28th August, 
1969 in this House I had stated that 
there could not be any permission to 
pay below the minimum price of 
sugarcane and that no body could 
permit that. The fact, however, is a'S 
follows:-

The Government of Tamil Nadu 
had made a specific representation to 
the Central Government in the 1st 
week of July, 1969 i.e. at the fag end 
of the crushing season that some Ull-

registered sugarcane was lying in the 
areas of some sugar factorie-. in the 
State, which was drying up and ·that 
the sugar factories were not prepared 
to crush it at the prevailing rate of 
cane price on account of very low 
recovery likely to be obtained there-
from. The State Government request. 
ed that they might be permitted to 
allow a rebate in· the minimum price 
of sugarcane. The State Government 
also reported that the cane growers 
were finding it difficult to dispose of 
the cane. The Central Government 
agreed with the proposal of the State 
Government. on the specific condition 
that there should be an agreement 
between the cane growers and the 
sugar factories in this regard and that 
the rebate should be calculated with 
reference to the estimated fall in 
recovery of sugar from such sugar· 
cane. The Government of India Noti. 
fication No. GSR 18131Ess. Coml 
Sugarcane, dated the 4th October, 
1968 provides that the Central Gov-
ernment or with the approval of the 
Central Government, the State Gov· 
ernment Or any officer or authority of 
the Central or State Governments may 
allow a suitable rebate in the min!· 
mum price for any valid reason to 
be specified by the said Govern· 
ment. officer or authority. 


